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ORIGINAL APPLICATION NO. 168 OF 2023/EZ ;

IN THE MATTER OF: ,
Dilip Nath g '
.......... ﬂpph;éam g
-Versus- ?\
OTAR) 9\
: %‘.,;:T’r'.’h‘:’l’_u_ .*:'. The Principal Chief Conservator of
| ‘E}J .{H"E,l::.:_'_}:}:m' E Forest (PCCF), Assam and Others Eg
NI S ff i Respondents g ~

e T

= T"'l"m*l:'r"__’,.-’ g

AFFIDAVIT OF THE CHIEF SECRETARY, STATE OF
ASSAM:

Gowt

I, DR. RAVI KOTA, son of late Shri Kota Appoii,
aged about 58 years, resident of Senior Officers Colony,
Khanapara, Guwabhati, in the district of Kamrup (Metro),
do hereby solemnly affirm and state as follows: -

1. That I am the Chief Secretary of the State of Assam
and as such, I am fully conversant with the facts and
circumstances of the case.

2. That I have received the copy of the above mentioned
Original Application, have gone through the same and
understood the contents made therein.
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3. That I have also gone through the Orders and
directions of the Honble NGT, EZ Bench, dated

23.01.2025, directing the Chief Secretary, Assam to file a E%
Personal Affidavit clarifying all the facts and also state the *
steps taken by the Government. Hence, I am affirming

this affidavit. gg

4.  That the answering deponent begs to state that, the é
earlier affidavit dated 20.08.2024, filed before this
Honble Tribunal, provided detailed background c:‘é
information regarding the constitution of Charduar
Reserve Forest (RF), Sonai Rupai Wildlife Sanctuary
(SRWLS), and the status of encroachments recorded
during the yvears 1985, 2000, 2005, 2010, 2015, and
2024 across Charduar RF, Balipara RF, Naduar RF,
Nameri National Park, and Sonai Rupai Wild Life
Sanctuary (hereinafter referred to as SRWLS). It was
further submitted that 14 (fourteen) Forest Villages had
been established within these forest areas during the
period 1950 - 1971, and that the population in these

II'J 1‘ A ,li:i“* villages has multiplied significantly over time.

'}//: ‘ubasish "L K‘»

/' Chakrabarty 3% 1)
i = -~ A list of the said 14 Forest Villages
A . . .
L':: W6 ol 1s annexed herewith and marked as
*P““ LY
Annexure-l.

l,r_l

5. That the answering deponent begs to state that,
subsequent to the filing of the said affidavit, several
rounds of deliberations have taken place to compile,
verify, and digitize relevant data from field and record
sources. That substantial progress has been made in this
regard, though some work remains ongoing. The
answering deponent states that, his replies are based on
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the Hon'ble Tribunal’s order dated 23.01.2025 passed in
O.A. No. 168/2023/EZ.

6. That the deponent begs to state that, Hon'ble Tribunal
has observed in paragraph 4 of the order dated 23.01.25,
that i1t was unclear what steps had been taken by the
State Government with respect to the SC/ST and OBC
populations, and others who may be in occupation of
forest lands in the areas under question. In this regard,
the answering respondent begs to state the following;

a) As per records of the District Administration,
Sonitpur, a total of 24,071 applications under the
Forest Rights Act (FRA) have been received. Out of
these,

1.
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4,157 claims pertain to Sonai Rupai WLS.

19914 claims relate to the remaining RF
areas.

Total claims accepted: 4,498 (4,454 Individual
Forest Rights (IFR); 44 Community Forest
Rights (CFR))

Total land allotted: 6,767.68 ha (6,708.82 ha
under IFRs + 58.86 ha under CFRs)

v. Claims rejected: 4,611 (4282 IFRs, 329 CFRs)
vi. Claims pending: 14,962 (9011 IFRs, 908 CFRs)
Details of the Forest Rights claims
for the Sonitpur district are been
annexed as Annexure-II
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b) Notably, all 4,147 FRA claims within SRWLS (3,856

IFR and 301 CFR} have been rejected.

¢) The total notified area of Charduar Reserve Forest

(excluding SRWLS) is 24,072 hectares, of this,
6,767.68 hectares have been allotted under
accepted FRA claims. The remaining 17,304.32
hectares are presently under encroachment, and the
majority of claims over this area are yet to be
examined.

d) The examination of the remaining pending claims is

currently underway. Once this process is completed,
a clearer understanding will emerge regarding the
exact status of SC/ST, OBC, and other claimants
presently occupying forest land. Based on this
assessment, the State Government shall initiate
appropriate measures in respect of individuals
whose claims have been rejected under FRA
provisions.

, €] That pursuant to the affidavit submitted by the

answering respondent dated 20.08.2024, the
process of digitization of claims under the Forest
Rights Act (FRA) was initiated. As on date, a total of
3,137 claims have been digitized. Out of these,
spatial polygons for 2,682 settled FRA claims have
been prepared and duly mapped.

The said data-intensive exercise, involving
verification and geospatial plotting, required a
period of approximately three months to complete,
It is respectfully submitted that the map prepared is
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a preliminary draft and is currently undergoing
further refinement and validation to ensure
accuracy and completeness.

—trrassae=t] |

7. The answering deponent begs to state that, the Hon'ble
Tribunal in Paragraphs 5 and 7 of its order dated
23.01.2025, had pointed out that the State Government
was to prepare a Comprehensive Resettlement and
Rehabilitation Plan for encroachers in Sonai Rupai
Wildlife Sanctuary and the Nameri landscape, and to
submit the same within a period of three months, i.e., by
the last week of September, 2024. The affidavit dated
20.08.2024 submitted by the Chief Secretary, Assam, did
not disclose the status of this plan. In this regard, the
answering deponent states as follows:
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a) The broad objective of comprehensive resettlement

and rehabilitation plan would be to recover
approximately 100 sq. km of encroached land from
within the notified area of Sonai Rupai Wildlife
Sanctuary and to recover at least 10 sq. km of land
in Charduar RF to re-establish ecological
connectivity between Sonai Rupai WLS and Nameri
National Park, thereby facilitating the movement of
wildlife and strengthening corridor functionality.,
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Corresponding preliminary spatial maps of E‘E_j
the settled claims FRA maps are annexed
and marked as Annexure-IV
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b} Be it mentioned that, as of date, 100 hectares of
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encroached land within Sonai Rupai WLS has
already been recovered, and plantation in the said
area was completed during the current monsoon
season on 13th July 2025.

Photo documenting the pre and post
plantation of the area is annexed
and marked as Annexure-V.

Further, a major eviction drive was conducted in
Nameri National Park from 10 to 14% May 2025,
during which 500 hectares of land were cleared,
making Nameri National Park entirely free of
encroachments, which is no doubt, a significant
achievement for the State Government.

A copy of the eviction report is
annexed and marked as Annexure-
VI

d) Furthermore, 14 illegal resorts operating within
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Balipara Reserve Forest were also evicted as part of
enforcement actions to restore ecological integrity in
the surrounding landscape.,

A copy of the eviction report of the
eviction is annexed and marked as
Annexure-VII
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e) It is pertinent to mention that a broad conceptual
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framework for the comprehensive resettlement and
rehabilitation plan has been developed, which is as
follows:

Upon completion of FRA claim settlement
within Charduar Reserved Forest, it is
anticipated that approximately 6,500 hectares
of land may become available for
accommodating eligible landless encroachers
currently residing within Sonai Rupai Wildlife
Sanctuary.

Once these claims are finalized, a high-
resolution drone survey will be required to
accurately identify available land parcels.

Based on the survey findings, a detailed
resettlement and rehabilitation plan will be
prepared for implementation.

8. That the answering deponent begs to state that, in
compliance with Paragraph 6 of the Hon'ble Tribunal’s
Order dated 23.01.2025, wherein the Hon'ble Tribunal
directed submission of details regarding action to be
taken against responsible persons including officials and
staff, and the action taken, the answering respondent
begs to submit the following:

a) Regarding LP schools: A total of 58 LP schools were
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identified inside Charduar Reserved Forest and
Sonai Rupai Wildlife Sanctuary through a GPS-
based survey. Of these, four schools (Serial Nos. 31,
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32, 34, and 35) have already been closed. Out of the
remaining, 15 schools are located within SRWLS
and 43 within Charduar RF. As per the records of
the District Administration, Sonitpur, 17 schools
have submitted FRA claims:

The list of these schools and the

details and claim forms are annexed
and marked as Annexure-VIII.

Be it mentioned that, under the proposed

comprehensive resettlement and rehabilitation plan, all
the 15 schools within SRWLS are proposed to be closed

and merged with the existing 43 schools located within
Charduar RF.
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b) Regarding Polling Stations: A total of 13 polling

dy

I Chakrabarty 7

e

=
<
&2

"I‘H =T 'r' 4

stations has been identified within SRWLS which
operate from existing school buildings, and no new
infrastructure has been developed for this purpose.

Hence, the activity does not attract the provisions of
the Forest (Conservation) Act, 1980.

The list of the Polling Stations is

annexed and marked an Annexure
IX

c) Regarding Siloni Bund FIS: The Chief Engineer,

Irrigation Department has informed that the total
built-up area under the Mazbat Division, Udalguri
is 0.86 hectares. The department has already
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submitted an application for necessary clearances
through the PARIVESH 2.0 portal.

An undertaking in this regard, filed
by the Executive Engineer, Udalguri
Mazbat (Irrigation) Division 1is
annexed and marked as Annexure-
X.

d) Regarding Roads inside Sonai Rupai WLS: Repair
works on five pre-existing roads were undertaken by
PWD (Roads) under the "Fakhruddin Ali Ahmed
Path Nirman Achani" scheme. These repairs were
carried out during 2010 - 2017 to enable the
establishment of pickets, as the areas were
inaccessible to both Police and Forest personnel due
to insurgency. Upon receiving communication from
the Forest Department and the District
Commissioner that such activity would constitute a
violation of the Forest (Conservation) Act, 1980, the
PWD Sonitpur Road Division immediately halted all

. LA 5 . ongoing work.

i

'..‘.-..- -\-\-H.\_\.-Jrl '.I
N Iy X The brief law and order situation
u..ﬁ:il;_‘_;‘:_"”' :.:‘_',; report prevailing during 2010-2017
A\ kﬁ:_'}‘hﬁ/;ff ! submitted by DC Sonitpur is
Py— {1{'.;,;__ annexed and marked at Annexure
fenl

Ay XI.

¢)] Regarding Construction of Ringwells: 4 (Four)
numbers of ring well were installed by the PHE
Department, out of which 3 (three) numbers of ring
wells are currently functioning in 3 (three) already
existing L.P. Schools i.e. Romaljuli L.P. School,
Swajwnabari L.P. School and Ganeshguri L.P,
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School. The fourth ring well in Adabari L.P. School
was found dried up and filled with garbage.

The report submitted by the
Executive Engineer (PHE), Tezpur
Division- [I, Dhekiajuli is annexed
and marked at Annexure XII.

9. That the statements made in paragraph 1, 2 and 3 are
true to my knowledge and those made in paragraph
4,5,6,7 and 8 are matter of records and rest are my
humble submissions before the Hon'ble Tribunal.

Entiﬁedz/::m:
,,.J,; SOLEMNLY AFFIRMED anc

Advocate on being idenifie
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Chakrabarty
{ K. amirap Metro)
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ANNEXURE -

Details Name of Forest villages under Sonitpur West
Division, Tezpur

CF sanctioned  Sanctioned Sanctioned |

Sl.  Nameof Under RF = Aa
No. | Forest i No. strangth of
. village house hold
1 | Santipur Charduar RF | Dhekiajull | No. A/92 B0 Nos. |
L | dtd.27/091950
2 | Gangapur  Charduar RF  Dhekiajuli | No. AG2 "83Nos.
- =y | did. 271091950 |
4 | Madhabpur Chardusr RF  Dhekiajuli  No. FG.16/3 35 Nos.
. PR | | S il | did.27I06M858 |
4 | Eralilaga BaliparaRF | Charduar | No. FG 18/3(a) 50 Nos.
1 L o 1]  dtd.23/04/1962 0000
5 | Sopalaga Balipara RF | Charduar No. FG 18/3(b) 30 MNos. |
s S— | L dtd.23/04/1862 —
. & | Gamani Balipara RF | Charduar No.FG 18/3 (c) 50 Nos.
| N— | | | dtd.23/041 962 |
. T | Chattai Balipara RF | Charduar  No. FG 18/3 (d) 40 Noa.
N Ll |dwd23/04M962 | |
| B | Tarmjan Balipara RF  Charduar | No. FG 18/3 (a) 25 Nos.
| o _ ditd. 23/04/1962
9 | Dharikati Balipara RF Charduar  No. FG 18300 B0 Nos
' | | dtd, 2390411962 |
| 10  Bogiljuli Balipara RF Charduar | No. B/7533, 120 Nos.
dtd. 0710/ 955,
Mo. BAGS0
y _dtd. 22/05/1956
11 | Ramnathpur Charduar RF  Central  No. D/311 (PY) 40 Nos.
4 b L did.14/081965
12 | Kacharigacn Charduar RF | Central | No. NIl | 25Nos.
. cwd.08/04M98D |
13  Dopdopi Charduar RF  Central  No. FG40/3 [ 121 Nos.
| N | N dtd.13 1
i 14 | Urahilags | CharduarRF  Central | No. Hﬁmﬂ'w— 34 Nos.
-  dtd.06/0411860

B

S

Sl ey

fmamut

araa of
Foraat

village |

227.588 Ha.

189,681 Ha, |

60 556 Ha, |

133.33 Ha.

100.00 Ha.

1 13333 Ha.

105.96 Ha. |

66.66 Ha. |

1 21333 Ha. |

|

240.00 Ha. |

. 104.09 Ha,

| 133.333 Ha.

74.06 Ha.

RS

| 106.566 Ha.

f
|
1
]I
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STATUS REPORT ON FRC IN SONITPUR DISTRICT

Cum

N r
. Total Number of FRC in Sonitpur — 172 FRC
2. Total No. of FRC in Wildlife - 36
3. Total No. of FRC in RF area - 136 (172-36)
4. Total Application Received- 24071(22747 IFR. 1324 CFR)
3. Total Claimants in Wildlife —4187 (3856 IFR. 301 CFR)
6, Total Claimants in RF = 19914 (24071-4157)
7. Toal Applications of OTFD -454 (426 IFR, 28 CFR)
8. Total No. of FRC where Title Distributed - 63
9. Toual Claims Accepted { Title Distributed )- 4498 (4454 IFR, 44 CFR)
10, Quantum of Land Distributed — S0588 Bigha [6767.68 Hecare| (670852 [FR, 58 86 CFR!
11, Total Application Rejected-4611 (4282 IFR, 329 CFR)
12, Total Pending Claimants —14962( 14011 IFR. 951 CFR)
LAC wise Details ;
sl Particulars Dhekiajuli | Naduar LAC Rangapara SONITPUR
Nuo. LAC LAC DISTRICT
ATOTAL)
1 Total Number of FRC in 133 22 17 172
Sonitpur
2 Total Mo. of FRC in 6 ] L A6
Wildlife
3 Towal No. of FRC in RF 97 22 17 136
area
4 Total Application Received | 17604 3240 3117 24071
5 Total Claimants in Wildlife | 4157 i [} 4157
6 | Total Claimants in RF 13447 340 3227 19914
7 Total Applications of 454 i i 454
OTFDY
8 Total No. of FRC where 55 2 [ 63
Title Distributed
9 Tmal Claims Accepted 3674 524 300 4498
i Title Distributed)
10 | Quantum of Land 42289-3-4 S310-0-0 1988-1-16 SN3RK-0-0
{ | Distributed (B-K-L) {B-K-L.) B-K-L) iB-K-L)
11 | Total Application Rejected | 4611 1] il 401l
12 | Total Pending Claimants 9319 | 2716 2927 | 14962
)
Project Director, [TDP, Tezpur

i@m Secretary, DLC FRAc1-06

14
ANNEXURE - 1l
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Maps related to settled FRA r:iaims in Charduar Reserved Forest X
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1

Overview of Nameri Sonai Rupai Landscape with Mapped FRA Claims
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Detailed Map of Charduar Reserved Forest Showing Settled FRA Claims
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ANNEXURE - V

B5 ha Plantation in the recovered area inside Sonai Rupal Wildlife Sanctuary |
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) ANNEXURE - VI
GOVERNMENT OF ASSAM
QFFICE OF THE DIVISIOMAL FOREST OFFICER
WESTERN ASSAM WILDLIFE DIVISION cum

THE FIELD DIRECTOR.:MAMERI TIGER RESERVE —
DOLABARI:TEZPUR
i — __EmaillD: 3o wawlgmail com

No. A'WAWL/Eviction/Encroachmenti2028/ #7200 = &0 Crated =< 05.2025

Ta
The Principal Chief Conservator of Forests (Wildlife) &
Chief Wildlife Warden, Assam,
Aranya Bhawan, Panjaban, Guwahati-37

Sub Submsmon of Detaded Report on Evichon Operatons al Namen Mabonal Park & Tiger
Resarva — neg

Sar,

| higve the honous 10 submil herewith the detasied fepon on two mapd enchon operatons
recently underiaken undes the junsdiction of Namen Nabonal Park & Tiger Resernve, nameby

1 The dsmantiing of dlegal resorts/dhabas in the buffer areas inside Balipara Reserved

Forest (09 May 2025)
2 The eviction of encroachments in Meherbast and Rangajan aneas wilhin the core zone
ol Namen National Park & Tiger Reserve (10-14 May 2025)

The enciosed report provides operabional details, including area cleared, number of
personnel involved, logistics mobdized, and plans for subseguent habitatl restoration. Addibonally
ther financial requirement of 216 20 000 for these operabons (oniginally lendered under your office’s
approval but delayed i the prewous financial year) is proposed to be drawn lemporaniy from the
NTCF, wath resmbursement planned through CS55-PT as reflected in the APO 2025-26 of Namen
Tiger Resena

The successiul execution of these operalions marks a significant mikestone 0 eckaiming
approximalely & sg. km of Cribical Tiger Habilat msde Namen Tiger Resanve. Your kind approval of
the proposed financiai arrangements and any further dwections for follow-up actions are
respectiully reguesisd

This is submitted for your kind perusal and necessary approvals, please

Enclosures

Annexure-I- Detaled ACF Heport on Balipara Eviclion
Annexune-li. Detaded Repon on Meherbast-Rangagan Ewvcion
Annexure-lil: Photographic Evidence

ﬂmm}mu Oifficer
Western Asgam VWildife Dnazion &
Fimld ﬁ*lc‘ﬁl’f‘m Tiger Resernve
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Copy 1o the Principal Chief Conservator of Foresis & Haad of Forest Force, Azsam_ Aranya
Bhawan, Panjabarl Guwahati-37 for favour of his kind information and necessary achon
\ '_;f
% \Y
Diwesional Fprigst Offecar
Westen Agsa ghfe Dnvsion 5
Fesdd Dureqlpe Mamen Tiges Resense
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DETAILED REPORT ON EVICTION OPERATIONS AT
NAMERI NATIONAL PARK & TIGER RESERVE

In compliance with the ongoing dirsctives 1o address illegal encroachments and restore critical hakitags
insede Mamen National Park & Trger Reserve, the Weslern Assum Wildlife Division has undertaken two major
ewiction opermtione i Moy 2025 iee in the buffer sone (Balipara Reserved Fonedt) and arother in the core
zone | Meherbasti and Rangajan). These efforts were aimad of secering vital tiger habitats and ensuring long-term
COAEErs ad WO sl cOnses
I. Eviction Operation st Balipars Reserved Forest (09 May 2015)

Following a detailed assessment of illegal resort operntions inside Balipara Reserved Forest | buffer zone
of Nameri Tiger Heserve ), nolices were served in July 2024 instricting all illegal establishments 1o dismuntle their
simictures

Despite imbal closures, several resorts reswmed operfions without solifving the Forest Depanment
Consequently, an eviction/'dismantling operation was camed out on 09 Moy 2025, led by the [Hvisaonal Forest
Officer, Western Assam Wildlife Division cum Field Director. Nameri Tiger Reserve (with additional charpe of
Sonitpur West Division), and execufed on the ground by the Assisiant Conservator of Forests { HQ, Sonitpur

West Division
Key Details
& Foarest Personnel Involved: 60 (including AFPF stafT)

¢ Porticipating Ranges: Mamen Wildlife Range (Western Assam Wildlife Disision), Charduar Range

i Soaftpur West Division |
o Toaal lHlegal Resorts Dingbas Dismantled: 14

Photographic evidence and the detailed field report submitted by the ACF HO are enclosed for reference.

2. Eviction Operation ai Meherbasii and Rangajan {1014 May 2025

A large-scale eviction foliowed ot Meherbasy and Bangajan mside the core zone of Namern National Park

and Tiger Reserve

hey [etails.
o Towld Area Evicted: -5 sg. km (sppros. 500 hectare)
o [llegal Swructuees Demalished: - 1 50
& khutls (Cattle Sheds § Removed: 16
#«  Forest Personnel Involved: 150
& Participating Hanges: Mamer Wildlife Range. Kalamati Range. E]urduui__{{_un,g-: & Tezpur Sadar
Fange ;
A E
Ny
Unvisioga! Forest Orye

S8 R g AR Tt 8

A et leen Nanr Peddiis
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Logistics Mubilized:
s Deparimental Rubber Hoats: 5
»  Hired Rubber Boats { Torgjan and Dharikan EDC ) 20
# ool Boatmen Engaged: 40
s Rubber Boar-Carrving Vehicles | Hired ) 6
#  Vehicles for Staff Movement | Hired); 5

¢ Labourers for Demoliion: 7%

The operition wis directly sipervised by the Divisional Forest Officer, Western Assam Wildlife Division

cuimi Field Dhrecioe, Samen Tiger Heserve,

3. Post-cviction Planning

Both operations were executed effectively. ensuring minimal disturbance to the wildiife habitais and
resistance from the public. The ¢ffors have successfully clesred critical tiger habitats in core area and illegalities
in the buffer zones. paving the way for restorstion and conservation activities. It is planned that afforestation
deives will be indertaken in the evicted areas to prevent future re-encroschment.

4. Financial Regquirement

The carlier tender {vide your office fetter No. FOVWL/D/Non-plan/Tender 20242253 dated 06.01.2025 and
this office letter Mo, B/WA WL Tender/Non=plan/202579 dated 07.01.2025) was setthed ot ¥16,20.000, However,
due 1o unforeseen field conditions, the eviction originally scheduled for January 2023 could not be conducted and
Wi postponed

Since the i:quimi ceiling was not provided in the previous financial year. the recent eviction operations
huve been exocuted under the same tender framework, and a temporary loan of 216,20.000 is now proposed 1o be
drawn from the NTCF. This loan will be reimbursed from CSS-PT. and the smangement has been duby
incorporsted into the APO 2025-16 of Nameri Tiger Reserve.

The successful completion of these eviction operations marks a significant milestone in the reclamation of
approximately 5 sq. km of Critical Tiger Habitat (core area) inside Nomeri Tiger Reserve

In this context, your kind approval of the proposed financial armangements and any further directions for
mecessary follow-up actions are respectiully requested.

Drwis
Woestern Assm fife Davision &

Fi@mWﬁm'

Asegm Wedide Doviegn 8
e B L T L
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Evictian Report of Namerl Mational Park and Tiger Reserve

Fhotographs thowung e ousbing slruciures. before and alier demplishing durng evicton process
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ﬁ ‘03.9%' annexure X

= GOVT. OF ASSAM
@, ENVIRONMENT AND FOREST DEPARTMENT
L) OFFICE OF THE DIVISIONAL FOREST OFFICER
SONITPUR WEST DIVISION:: TEZPUR
Emil:- dfo.t sonitwest@gmail com

FSWT/AFC.ACT, 1980:2025/3749-5] Drate = 1 2705/2025
Ta

The Principal Chief Conservator of Forests, &
Head of Forests Force,
Assam. Panjabari, Guwahati-37.

Sub: Status Report on the Ilegal Resorts Operating in the Balipara Reserved Forest

Ref: Hon'ble High Court order dated 24.04.2025 in WP(C)/4888/2023
Sir,
I have the honour to apprise you of the current status and actions taken concerning the
illegal resorts operating within the Balipara Reserved Forest,

1. Dismantling of Illegal Resorts:

= Notices were served to all the illegal resorts operating within the Balipara Reserved Forest in
the month of July 2024 with directives to dismantle their structures. However, it was observed
that after a brief period of non-operation, many of these resorts resumed their activities
without any formal intimation to the Forest Department.

* Taking cognizance of this violation, a large-scale operation was conducted by the Forest
Department, resulting in the complete dismantling of all illegally operating resorts inside the
Balipara Reserved Forest afier serving due notices.

* A detailed report submitted by the Assistant Conservator of Forests (HQ), Sonitpur West
Division. which includes the specifics of the operation, is enclosed for vour kind reference.

Photographic evidence of the dismantling process is also attached as Annexure 1-14,

2. Prasanti Cottage {Operated by Zironi Resorts):

* Prasanti Cottage is a govemment-owned property currently operated under the Assam
Tournsm Development Corporation Limited (ATDC).

= At present, the property is under consideration for formal transfer 1o the Forest Department
through an appropriate Government-to-Government mechanism, which may include a
Memorandum of Understanding (MolJ) or any other suitable administrative armangement to

bring it under the forest junisdiction.
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3. Kanyaka Eco-Camp:

» Kanvaka Eco-Camp has been established by the Namen Tiger Reserve with the dual purpose
of conservation and community development, as envisaged in the Eco-Toursm Plan of
Mamen Tiger Reserve.

» The camp is intended o be owned by the Tiger Reserve and operated by the Eco-
Development Committees (EDCs) of Namen Tiger Reserve, ensuring active community
participation and sustainable eco-tourism practices.

o As per the NTCA guidelines titled "Normative Standards for Tourism Activities and Project
Tiger" (2012), eco-tourism activities within the buffer zones of Tiger Reserves are permitted
with prior approval from the National Tiger Conservation Authority (NTCA).

« In compliance with these guidelines, the Field Director. Nameni Tiger Reserve, has already
submitted the Eco-Tourism Plan for Nameri Tiger Reserve to the NTCA, and its approval is

currently awaited.

This is submitted for your kind information and necessary perusal, please.

Enclo: Annexures Yours faithfully,

Piraisoodan B oo e 2 assss josm

DIVISIONAL FOREST OFFICER
SONITPUR WEST DIVISION, TEZPUR

Copy to the Addl. Principal Chicf Conservator of Forests, (T), Upper Assam Zone, Jorhat for
favour of his kind information and necessary action,

Copy 1o the Chief Conservator of Forest, Northern Assam Circle, Tezpur for faveur of his kind
information and necessary action.

(e-signed)
DIVISIONAL FOREST OFFICER
SONITPUR WEST DIVISION, TEZPUR

FSWT/B/FC, Act,1980/2025/ 4034 Date :- 12/05/2025
Caopy to the Shri Dikshit Gogoi, Advocate, Standing Counsel, Forest Department, Assam

for his information and necessary action,

{e-signed)
DIVISIONAL FOREST OFFICER
SOXITPUR WEST DIVISION, TEEZFUR
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The Divisional Forest Officer,
Sonatpur West Division,

Teapur

Subs Report on [Dhsmantling Operabon of lllegal ResortsDhaba's inside Balipara
Reserved Forest — Reg

Ref Your Office Letter No. FSWT/B/FC Act, 1980/°20253992-94 dated 06-05-2025

With reference to the subject and your directions, | have the honour 1o submit the
detaled repont regarding the dismanthing operation of illegal resorta’'dhaba’s inside the Balipara
Reserved Forest conducted on 09.05 2023

Detals of the Operanon
1. The operation was camied out with approximately 60 forest staff, mcluding AFPF personnel from
Mumen Wildlife Range and Charduar Range.

1. The dismantling process was executed smoothly under your guidance and on-ground supervision
3 A wotal of 14 illegal resonz/dhabas were successfully dismaniled duning the operation. The details

of the structures dismantled are as follows
[List of resorts/dhaba’s -Table)
[ SNo | Name of the Resorts ' Annesure
1| Namen BaligoraResom | Annexure-|
2 | Camp | Annexure-2
3 | Lalimou Resor Annexure-3
4 Brecze Camp Resort Annexure-4 ==
s | Paradise Resor __Annexure-
& mwu Wood Camp Resort |_Annexure-6
7| MunliResort o |Aommexwre? 00000000 |
8 | Nameri Noiporia Resort [ Annexure8 |
9 | Namer GogomaResont ETT 7 W—
1o | Namen Hinna Reson _ Annexure- 10 |
1l | Water Tnbe Resort | Annexure- | | X
12 Jungle village Reson Annexure- | 2
|13 | Biju Payeng Resor | Annexure-|3
14 | Namen Xuhun Reson _ Annexure- 14 ]

4. As per vour mstruchions and ground-level guidance, 2 rooms have been left intact for allotied
Forest Village household for conversion mio homestays, as discussed duning the site inspection

The operation was conducted in an orgamzed and peaceful manner, ensuring minumal
disturbance to the surrounding environment and local communities.

This is submmitted for your kind informanion and necessary records, please

above
Yours fanhfully,
wﬂ

Assit. Conservator D}Fm {H}
Sonutpur West Division, Teepur




1) Nameri Baligora Resort
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ANNEXURE -1
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ANNEXURE - 2

2) N Palki Camp
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ANNEXURE -




4) Breeze Camp Resort
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ANNEXURE -5
5) Elephant Paradise Resort
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ANNEXURE -6

6. White Wing Wood Camp Resort
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ANNEXURE -7

7. Muruli Resort
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ANMNEXURE -8
E. Nameri Noiporia Resort
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ANNEXURE -3

9. Nameri Gogona Resort
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ANNEXURE - 10

10. Nameri Birina Resort
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ANNEXURE - 11
11. Water Tribe Resort
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ANNEXURE - 12

12. Jungle village Resort
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ANNEXURE - 13
13. Biju Payeng Resort

—
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ANNEXURE - 14

14. Nameri Xuhuri Resort




294

— TP~

o
(]

¢ annexure -6

073 Lo-Ordinates of Schools Fails under Chariduar Reserve Forest and Sonai Rupai Wildiife

SLANo | Edn. mm| Numeof School | Nameof RF  |Latitude |Longitude | Remarks
| ' “haridar Bes
I [Dhekigjuli |Bidangpur LPS Jr piesadaabe 26 BI746E (92 491443
IForest
h =
2 |Dhekisjull  [No 1 Hirimbapur LPS  |Corouar Reserve | o cay 92 439345
Forggr
i hariduar B Efy
1 |Dhekiajuli  (Sudemijuli LPS Chiaidar Reserve 16831547 |92 439845
Farest
) har i
4 [Dhekiajuli  |Mouriyapur LPS kil TR SR 413088
Fiprpst
; Cha ri
5 [Dhekiajul  |Manikpur LPS rOuarResEVE  lresarsaa |o2 4307
Forest
R
6 [Dhekiaul  |Khenkhranjuli LPS E:"::f“" SN 12680308 |92 480868
F
hariduar Rege
7 |Dhekiajull [Mainusree (A) LPS rsbiabes il ST R 45897
Farest
. Chanduar R
3 |Dhekiajul lamphaiguri LPS R 16.844053 |97 an215
Forest
. (Chariduar A
3 [Dhewajuh  |Fakhriguri LPS izl i | PP SCSTEEDE
Forest
arid B
10 | Dhekiajul Balasiguri LPS lf:r;“"” - 26840935 (92 az20813
J Chariduar Aese
Il [Dhekiajul  (Rwmoi Rwmoi LPS rmﬂ'““ "€ liesas7as |92 492047
12 [Dhekiajull  |Hainaguri LPS fh‘":"”rﬂm”“ 26620003 [92.41345]
ore
13 |Dhekiajull  |Ainajull LPS siilyaliae Sl My voe) NN
Forest
. . h R
14 [Dhekiaiul  [No 1 Cibia LPS coardluar Reserve  |og 850334 [03.358604
Chariduar Reverve
15 |Dhekiajul Nizraguli LPS Bk 26833352 |92 483039
k]
16 [Dhekiajuli  |Manajuli LPS A=y ] TS 160964
\Farast
. Ch _
17 |Dhekiajuli  |Agwanapuri LPS RSeS| i i
| Forest
¥
18 |Ghekiagul |“ang.&manurli“? ::":“"""“”E 26 835224 |97 244203
LifEy
: -
| iar B
19 [Dhekiajuli !Dﬂng:lncu'rll""' ':'-him'“ S I16.813766 [92.4%1607
| I Fofest
.'-':11"
Lmgir et
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| 8183 | Edn. Rlock Name of Schoaol “ame of KF  |Latitede  |Longitude | Remarks
| o Chart (]
0 |Dhekjal  |Balabari LPS Iu;‘:_’““" eerve s gisze (o7 4748
J '
1
I h
21 |Dhekiah Mo 1 Sijuwaguri LPS E;:::“'"R““M 26, 840047 |92 451581
22 Dhekisjull |Sijuwaguri LPS E::.::“rh“m 1688795 |97 450427
i Charidudr Reserve
21 |Dhekiajuli  |Hastipara LPS P RESENT  lzes3s23  |oz 502128
r Foregt
i Chariduar R
24 |Dhekiauh  |Anjalu LPS m:'“"'" WNE  lzem9s18 |97 35882
n A
25 |Dhekiajuli  |lothaipur LPS ':ﬂ:;:“' eseve  lesssesa |oz 37021
duar R
26 [Dheviaull | Gwtharthungri LPS E::;:w SR Lessasze |9zasezn:
r 2]
27 |ohekiajull  |Iwogapur LPS E:fﬂ:“” BSEVE  lae.811883 |92 505152
"
18 |Dhekiajul  |No 8 Maidangpur LPS E::;::”‘“ CRVE Lo ssaanr [e2.4s2013
19 |Balipara Samabal LB Chanduar Reserve | ¢ sos326 . |92 s8699s
Forest
30 |Balipara Dayalpur LPS Charduar Reserve s 911283 |92 969755
Forest
5! B
1 |masipara Binsimari LPS E_n::':“' eSeV® 176901358 192638591 |School Closed
Chanduar Heserve
32 |Balipara Kacharigaon LPS s i 26910334 (92 634906 |School Closed
Chariduar A
33 |Bahpars Ganespur LPS 1anT""'" FIENVE 15946915 92616349
Chariduar R
31 (Balipara Dongapara LPS Fn’f;‘:“" MEIVE 6916726 |92 645785 |School Closed
H = ]
35 (Balipara  |Nijumpuri LPS f::;f"" €N 6918705 (9259752  |Schooi Closed
Chariduar Reterve T
16 |Balipara Maharguri LPS Eadmat 2941558 |92 oigidl
Chariduar Res
37 |Balipars  |No 3 Milonpur LPS -n::.-m FEOE  l269329 |92 808504
Chanduar Resare
38 [Balipara  |Milonpur LPS i 26 893456 (92 593388
_l ) e | =
| (Ch He
39 |Balipara lbu::dnn-*-"'ﬂ E,.::w TENE 126885505 |92 67885
s I
di g}
Custric! s son OO-QIRSRH
WHWT
i
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— == - atitude  |Longitude |[Remarks
[ St%o| Edn. Bloek | Namie of School Name ol RF  |Latitu
Ir L{:fl.inlj yar Reserve 26 ATATT4 g2 04873
"'[I Eﬂhpﬂl"ﬂ Diﬂ it"l' LH |H1*'H-r
| -
| ! sona Rupar Wild Lite 26 88779 93 180472
i a1 |Dhekiajull Argnban LPS RS
| Sonal Rupai Wild L€ )¢ g68217 (92 433147
4] nh,e.h;m]..,l Thuribarl LPS Sanciuany
| 431 |Dhekiajub Thaisaguri LPS [Sanctiary
| |
[ |Sonat Bupas Wild Lite 16 854991 |92 445343
34 |Dhakiajul Haldibar LPS barrie |
Sona Fllup.ll Wild Life 1533‘529 837 4317575
45 |Dhekiajull Besrew LPS ety
Mo 2 Jiaguri LPS(Name |congi Rupal Wild Life JE91042 92397254
46 |Dhekiapll  lehanged as lerujalem  [Sanctuary
|} - —
Songl Aupal 'Wilkd Life 16916466 |92.426476
47  |Dhekiagull Champa Pwthar LP3 s
Sonal Rupai Wild Life 26868081 |92 47416
48 |Dhekiajuli lalalbari LPS e
. Soral Rupal Wikd Lite 76 @73081 |91 421601
25 |Dhedaaub Dipanjuli LPS el 5
Sonai Rupatl Wi Lite 145456 92 464587
50 | Dhekiajufi Mainusres (B) LPS iy 40
Sonai Rupai Wild Life
26 907806 |92 410379
51 |Dhekiaull iardanpur LP5 Lty
Sonal Rupa Wild Lite
BE83753 |92 366361
%2 |Dhekiajul Salkhare LPS e 26
_ Sonal Rupai Wild Life 26 876708 |92 149193
531 |Dhekigub adabari LPS Sanctiany
Sonal Rupai Wiid Life 26.867645 |92 348049
54 | Dhekiajuli Nizampur LP5 ATty .
Sonai Rupal Weld Lite 16918148 (92 581573
55 |Balipara Dipota LP5 P
|Chanduar Resarye 5'93 EE ﬂuzm
56  |Dhekiajull Romajuli LP School o 26 Bo4
{Chariduar Reserve g2 17812
57 |Dhekiajull  |Swajwrabani LP School |- 26 BBBTE2 .
i =
Charnduar Reserve i = 153178
58 |Dhewajul |Ganeshguri LP Schoal [t 28 87858 |82 38
- S o
wission Ca-orainaR
D na Sahien s
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FORM - g
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1)(a) and (4))

1. Name of the claimantis): ::-HHNFHPH"-*’THHR LP. ScHoolL
(al FOST community: Yes/No

(b} OTFD community: Yes/No

Village: — /A ""?"”” ,t’ﬁzm

2.

3. Gram Panchayan:
% e '@W;juﬁh
5.

Drstrict: C‘; . . ;\_?
Nature of community rights enjoyed:

1. Community nghts such as nistar, if any:
(See Secuion 3(1)(b) of the Act)

2. Rights over minor forest produce, if any:
[See Section 3(1)(c) of the Act)
3. Community rights
{a) Usesor entitlements (fish, water bodies), if any:
(b} Grazing. if any
ic] Traditional resource access for nomadic and pastorahst, if any:
(See Section 3(1)ig) of the Act)

4. Community tenures of habitat and habitation for PTGs and pre-agricultural communities. if any:
(See Section 3 1)(e] of the Act)

5. Right 1o access biodiversity, intellectual property and traditional knowledge, if any:
(See Section 3(1)(k] of the Act)

& Oxher tradional nght. if any: meﬁm" L'F Fc/‘r_ﬂa/f‘

See Section 3 1)) of the Act)

7. Bwudence in support: ?MCM : ',-;c}u-"ﬂj fm, |M'$|Iac£0"ﬂ RLP&J

{S5ee Rule 13)

8. Amvy other information

Signature/Thumb Impression of the Claimant(s).
Reja
~Ehampa Phuthar LPS.,

The Scheduled Tnbes and Other Traditional Foresdt Dwedlers
[Recogritwan of Foredt Raghts) Rukes, 2007

Governimeni of hndia

Manastry of Tribal AHaws,

29




3.
4,
5.

FORRG. B —d i 5 "‘
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1)(a) and (4]]

. Mame of the claimant(s): plo. | '55-1’"““'3““- LP Schan

{a) FOST community: Yés/No
(b} OTFD community: Yes/Ng

vilage: <5 (jio 0 Ui
Gram Panchayat:
Tehsil/Taluka: _D- t’l H'_J:u ﬂdﬂil

District: ugaﬂ_;-l put

Nature of community rights enjoyed:

1.

Community rights such as nistar, if any:
(See Section 3(1)(b) of the Act)

Rights over minor forest produce, if any:

(See Section 3{1){c) of the Act)

Community rights

(a) Uses or entitlements (fish, water bodies), if any:

(b} Grazing, if any

(c) Traditional resource access for nomadic and pastoralist, if any:
(5ee Section 3(1)(g) of the Act)

Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:

(5ee Section 3(1){e) of the Act)

Right to access biodiversity, intellectual property and traditional knowledge, if any:
(See Section 3{1)(k) of the Act)

. Orher traditional right, ifany: N0 | ﬁljwn n LP -ELE-WI

(See Section 3(1( ofthe Act) Np. €F Stuclend - 56
Evidence in support: EMPEUF;}:-L o poet

(See Rule 13) Procansling,
Any other information

- Head Teacher
No.1Sijwoguri L.P.5:
~ Dumﬁ’_g-mﬂﬁ

The Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Rules, 2007

Government of India

Ministry of Tribal Affairs

Somdlion Basuw *"f-*"{q:;""

Signature/Thumb Impression of the Clarnant(s):

29
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CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1){a) and (4)]

Name of the claimantisl: M au Y14 Pufr -'pP.5 hoo ,f
(a] FDST community: Yes/No
(b) OTFD community: Yes/No

village: 1 oy ) o frua i
Gram Panchayat:

TehsiTatuka: D4 2d<1 m{f{b(_)'

District: é 0 "I-’L*L‘F P AT

Nature of community rights enjoyed:

2.

5.

Community rights such as nistar, if any:
(See Section 3[1)(b) of the Act)

Rights over minor forest produce, if any:
(See Section 3(1}(c] of the Act)

Community rights

{a) Uses or entitiements (fish, water bodies), if any:

(b} Grazing, if any

lc) Traditional resource access for nomadic and pastoralist, if any:
(See Section 3(1)(g) of the Act)

Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:

(See Section 3(1){e] of the Act)

Right to access biodiversity, intellectual property and traditional knowledge. if any:

(See Section 3(1)(k) of the Act)

_6. Other traditional right. if any: Maw '}414-3‘751’.!‘! (B Sehesf.
(See Section 3(1){1) of the Act) o mﬁ( moﬁ%fﬂ— f-fl_

L~ Evidence in support: .
(See Rule 13) Wﬂ‘"ﬂ“"‘? FLPM
8. Anyother information Pwﬂmw , M”“I ﬂf{ﬂ&ﬁaﬁﬁ.ﬂﬂ

Signature/Thumb Impression of the Clamant(s):

Head Master

Mauriapur L.F
ﬂlte,..ﬂ.ﬂh-f.ﬂm. =3

The Scheduled Tribes and Other Traditional Forest Dwellers
iRecognition of Forest Rights] Rules, 2007

Government of India
Ministry of Tribal Afairs

29
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FORM - B
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 1101)(a) and [4)]

1. Mame of the clamant(s) f-e-.:,‘].m.:m;_- meli- 1.5,
{a) FD5T community: Yes ™o
(b} OTFD community: Yei/No

2. witage:  lafdi bant

3. Gram Panchayatl:

a TehsiMaiuka: Bhe foagets

5. Dstrict: Sy frh:.ml_

Nature of communlity rights enjoyed:

1. Community rights such as rvstor, if any:
(5ee Section 3(1)(b) of the Act)

2. Rghts over minor forest produce, if any:
See Section 3(1)c) of the Act)
3. Community rights
2} Uses or entitlements (fish, water bodies), if any:
ib) Graring. If any
ic) Traditional resource access for nomadic and pastorakst, il any:
See Section 3(1)g) of the Act)

4. Community tenures of habaat and habitation for PTG and pre-agricultural communities, i any:
iSee Section 3(1)(e) of the Act)

5. Reght 1o access biodivensity, mtellectual property and traditional knowledge, if any:
(See Section 3(1)(k) of the Act)

6. Other tradnional nght, if any: Pmans — Riarar  Lpe.
(See Section Xl oftheAct) Ny £f Sfudentfis. 5y

7. Ewsdence in support: ﬂ,_.' ,,ﬁr&ﬂ ¢ -
[See Rule 13) sm:"é P&mfﬁ?pﬂﬁf

B. Any other information Cg’*ﬂﬂ &mng_\

ﬂw:umﬂhumt!nuw the Clasmantis):

" Rwmari: 1LPS
B e o F25

The kcheduled Tribes and Other Tradibonal Forest Dwelbers
iRecognation of Forest Rightsl Rubsy, 2007

Gaowernrmaenit of Irdia

Mindsiry of Triba! ANairy
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4,

5.

P2k
FORM - B
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rute 11(1)(a) and (4]

Name of the clamant{y) Da fjﬁ:lfwﬁ. L5,
f
(al FOST community Yes/No

(b} OTFD community: Yes/No

- Wiage: £, ol
3. @nﬁ

Gram Panchayat

TehsiMaluka ok el sapinly
Dstnct:  Sor }3@&5__

Nature of community rights enjoyed:

1.

Community nights such as mestar, if any:
(See Section 3 11ib) of the Act)

Rughts over minor forest produce. if any:
i5ee Section 3(1)ic) of the Act)

. Community rights

(a) Uses or entitlements (fish, water bodies), if any:
(b) Grazing. if any

le) Traditional resource access for nomadic and pastorabst, if any:

(See Section 3 1)(g) of the Act)
. Community tenures of habtat and habitation for PTGs and pre-agricultural communities, sy
(See Section 3(1)(e) of the Act)
. Right 10 access biodiversity, intellectual property and traditional knowledge, if any:
(See Section 3{1)(k) of the Act)
Orher tradmional nght, if any: £LS.
[See Section 31)(1) of the Act) /¢ ef 15— 52

Evidence in support: Swg : ﬁqf
(See Rule 13) Sc ‘
Any other information

L] .l"':l
-"'h-":.s;lﬂ'ﬁ“'?ﬂ &ki})!%
Sgnature/Thumb Impeession of the C] nilsk

< Heag Teacher

h‘mﬂﬂﬂuf
LP g
Data Lhoal

SRl & P

The Scheduied Trbes and Other Traditional Forest Dwellers
IRecogrton of Forest Raghtsl Rules, 2007

Government of Indua

Ministry of Tribal AHaws

il




3.
4.
3.

302 ot g% .

FORM -8B
CLAIM FORM FOR COMMUNITY RMGHTS
[(See Rule 11(1){a) and (4))

. Name of the clamant{s): Jafﬁf’ﬂrlpur .I'r_lFI #'jt:l'!:l-::mf

ta) FOST community: Yes/No
(6] OTFD community: Yes/No

Willage: Jorclawpus”

Gram Panchayat:

TehsiTaluka: [) he beragule
Dstrict: J f :-u'?r,t}:fr‘ -

Nature of community rights enjoyed:

2.
(5ee Rule 13)
B. Any other information .
Lakshmi Banumaoory
Signature/Thumb Imperession of the Claimant{s).
Head Master
Jordanpur

Commumity nghts such as nsror, if any:
(See Section 3(1)(b) of the Act)

Rights over minor forest produce, if any:
(See Section 3(1)ic) of the Act)

Commurity nghts

(al Uses or entitlements (hish, water bodies), if any:

(b) Grazing. if any

[c} Traditional resource access for nomadic and pastoralist, if any:
{(See Section 3(1)(g) of the Act)

Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:

(See Section 3(1)(e) of the Act)

Right 1o access bsodiversitly, intellectual property and traditional knowledge, if any:
iSee Section 3(1)(k) of the Act)

Oxher tradmional nght. if any: .TEF":F‘" P F P‘S‘gﬁaﬂf

(See Section 30111 of the Act) No. € Lfuolent - £0

Evidence in support: Hroces f:ﬁ‘n.jr- School Phafo

Date .. J & ﬁ.f;ﬂtﬁ'

The Scheduled Tnbes and Other Traditional Forest Dwellers
{Recogrution of Forest Rights) Rules, 2007

X

Government of India
Mhirsistry of Tribul AHsis




4.

5.

R —
FORM - B
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1)(a) and (4)]

. Name of the clamant(s): %m&&i LPe.

(a) FD5T community: Yes/No
(bl OTFD community: Yes/No

. Village: Sudﬁ,m{;au&'

3.

Gram Panchayat:

Tehsi Taluka: oﬂf%aamﬁ-
Dstrict: &G?L:.-}mm...

MNature of community rights enjoyed:

I,

Community nghts such as nesiar, if any:
(See Section 3{1)ibl of the Act)

. Raghts over minor lorest produce, if any:

[See Section 3(1)ic) of the Act)

Community rights

{a] Uses or entitlemnents (fish, water bodies), if any:

(b) Grazing. if any

¢} Traditional resource access for nomadic and pastorahst, if any:
See Section 3{1}ig) of the Act)

Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:

(See Section 3(1){e) of the Act)

Right to access biodiversity, intellectual properly and traditional knowledge, if any:

(See Section 3(1)(k) of the Act)
Other tradttionat nght. ifany:  Suolem L PS.

Seesection 3(Mofthea)  No. of Sluoleni 3
. Bvidence in support: ;H'ﬁ‘:*"m 3 Fm,e_oﬂfna, Jﬂaji

oty

cher

(See Rule 13} Beheef Phofo (. .

inform Head Tea
Any other i ation sﬁdmjuﬁ e
humbgmaessien

Signature.

ol the Clasmant(s):

Diet - Senitpur (Assam)

Pin - 784111

The Scheduled Tnbes and Other Tradiional Foredt Dweller;
iRecogniton of Forest Rightsl Rules, 200

Government of India
Ministry of Tribal Affairs

2




3
4

5.

304 et 29(1‘:_*

FORM - B
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rute 11(1)(a} and (4)]

. Nameof theclamantis): YA/ NUVSEI(BS L5,

(a) FD5T community: 'l";j'ﬂn
(b) OTFD community: Yew/No

Wiage: DL SLA MY
Gram Panchayat:

Tehsi/Taluka: DH EXIRSOL |
District: SeM! TRUR

Nature of community rights enjayed:

- Community rights such as nistar, if any:

(See Section 3(1)(bi of the Act)

Rights over minor forest produce, if any:

[See Section 3{1)(c) of the Act)

Community rights

(a) Uses or entitlements (fish, water bodies). if any:

(b} Grazing. if any

() Traditional resource access for nomadic and pastoralist, if any:
(See Section 3(1)ig) of the Act)

. Commumnity tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:

(See Section 3[1)(e) of the Act)

. Right to access biodiversity. intellectual property and traditional knowledge, if any:

(5ee Section 3{1)(k) of the Act)

Other traditional nght, if any: ﬁ?ﬁfﬂtﬂ'ﬂﬁf{’_ﬁj LPs.
(See Section 3(1)(ljof the Act) INO OF STULENTS- TR

Evidence in support:  pfefce= d&‘y’ se heaf P.F.,‘&.
(5ee Rule 13)

Any other infermation Kopild ﬁaymy_

Signature/Thumb impression of the Claimant(s):
PR (ianue

~tairuan [di L PS
O ... .

The Scheduled Tnbes and Other Tradibonal Forest Dwellers
IRecognitean of Forest Rights) Rules, 2007

Government of India

Ministry of Tribal AN airs

2

X




W &G — ¢

CLAIM FORM FOR COMMUNITY RIGHTS
[See Rude 11(1){a) and (4))

I. Nameof the clamantisk: /2, g g,fauru LpP. Sclesl .
(a} FDST community: Yet/No
(b) OTFD community: Yes/No

2. Millage: i lo Mg u e

3. Gram Panchayat:

4. Tehsd/Taluka: ﬂ'}‘u.f}‘:- Ff%:j1l’*{‘~

5. Dastrict: S Dm'{-fa Thes
MNature of community rights enjoyed:
1. Community rights such as nistar, if any:
(See Section 3(1)(b) of the Act)
2. Rights over minor forest produce, if any:
(See Section 3(1)(c) of the Act)
3. Community rights
(a) Uses or entitlements (Ash, water bodies), if any:
ib) Grazing. if any
le) Traditional resource access for nomadic and pastoralist, if any:
{See Section 3(1)(g) of the Act)
4. Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:
[See Section 3[1)(e) of the Act)
5. Right to access biodiversity, intellectual property and traditional knowledge, if any:
iSee Section 3(1)(k] of the Act)
6. Onher tradtional nght, if any: (‘3 p'g{p).-":. f:?—l!{a't.-l' LF‘" S 'lljd.m:r 1 :
(See Section 3N of theAct)  plp.of Atudpnfs - 27
7. Evidence in support: FM;&JF)H_ -’SLL.M} 'F‘L‘LD':TEJ
(See Rule 13)
8. Any other information m o é?? 4l M'??Iﬂsf:’%’
Signature/Thumb Impression of the Claimant(s):
-~ Head Master
Bilasiguri LP. Sghool _
- u:u...rr:::Z.ﬁE' 2025
The Scheduled Tribes and Other Traditional Forest Dwellers
{Re cognition of Forest Rights] Rules, 2007

Gowernment of India
Ministry of Tribal AHairs

29




306

® - Q%7 X

CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11({1){a) and (4]

1. Name of the claimant(s): M fisvtas ju&' LA .i'L{.,_mp{ .
(a) FOST tnrmmunityﬁl{f’blu

(b) OTFD community: Yes/No

2 WI9e Mg a0)uli
3. Gram Panchayat:

4. TehsifTaluka:  ply Jis J'M:{

5. District: g MFL{‘*_
MNature of community rights enjoyed:

1. Community rights such as nistar, if any:
(See Section 3{1)(b] of the Act)

2. Rights over minor forest produce., if any:
(See Section 3(1){c) of the Act)

3. Community rights
(a) Uses or entitlements (fsh, water bodies), if any:
(b} Grazing, if any
{¢} Traditional resource access for nomadic and pastoralisy, if any:
(See Section 3(1)(g) of the Act)

4, Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:
(See Section 3(1)(e) of the Act)

5. Right to access biodiversity, intellectual property and traditional knowledge, if any:
(See Section 3(1)(k) of the Act)

6. Other traditional right, if any: ﬁw'wﬂ L-F scluwsed.
(See Section 3(1)(1) of the Act)

7. Evidencein support:  “hadPec Hou F!L.fmﬂt

(See Rule 13)
8. Any other information g.

Capafiomg bat W"‘“":;i?
Slgrmtureﬂ'hum Impression of the Claimant(s):
= Head Maglor™
Managjuli | P Sehaed

Oabe . . _ ... e
The Scheduled Tribes and Other Traditional Forest Dwellers
{Recognition of Forest Rights) Rubes, 2007
Gervermment of India
Ministry of Tribal Affairs

29




. Tehsi/Taluka: /1 ,&;W

5.

4

307 = -
s A KE=
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1){a) and (4)]

. Name of the clamant(s): ;’3,:;,.5};&&1..* ii-f-“? Sched/

fa) FDST community: Yes/No
(b} OTFD commumty: Yes/No

Wilage:  /heAfz e
Gram Panchayat:

Dustrict: C_Pﬂ-ﬂ Tt

Nature of community rights enjoyed:

. Community rights such as mestar, If any:

(See Section 3(1)(b] of the Act)

Rights over minor forest produce, if any:
(See Section 3{1)ic) of the Act)

. Community rights

fal Uses or entitlements (fish, water bodies), if any:
(b) Grazing. if any
(c) Traditional resource access for nomadic and pastorahst, il any:
(See Section 3(1)(g) of the Act)
Community tenures of habitat and habitation for PTGs and pre-agricultural communities, il any:
(See Section 3(1)(e) of the Act]

. Right to access biodiversity, intellectual property and 1 raditional knowledge. il any:

(See Section 3{1](k)] of the Act)

Ornher traddtional nght. if any: (oAt [, P, _l’,'-'gﬁ.w/
(See Section 31}l of the At} 1 /g, qg? Aol : SO

e A waaffmn fepir b pedae( phatT

{See Rule 13) P ’/:rﬂ
Any other information TS [ﬁj m% /ﬁﬂdﬂ?ﬂnﬁ

Signature/Thumb Impression of the Clamantis)

- Head Teacher
Besraw L. P. School
Data... I..ﬂ.}fﬂ ?}fg_'; '
The Scheduled Tnbes and Other Tradinonal Forest Dweellers

iRecogrutson of Foresl Righisl Rules, 2007
Government of India

™ Ministry of Trikal AHaiEs

29
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308
FORM - B e %9 — X
CLAIM FORM FOR COMMUNITY RIGHTS

[See Rude 11(1)(a) and (4)]

1. Name of the claimantis): /(7. J/AGUET £ .72 SCHOIL
(al FO5T community: Yes/No
(b} OTFD community: Yes/No

2. Mllage: -2 JAG P/

3. GramPanchayat. /377 7AS/PUF

4. TehsiMaluka: DM EADJTE S

5. Dstnct: (Sarve7ALR
Nature of community rights enjoyed:

1. Community nghts such as nistar, if any:
(5ee Section 3(1)(b) of the Act)

2. Rights over minor forest produce, if any:
(See Section 3(1)(c) of the Act)

3. Community rights
(3l Uses or entitlements (fish, water bodies), if any:
(b) Grazing. if any
(c) Traditional resource access for nomadic and pastorahst, if a ny:
(See Section 3(1)(g) of the Act)

4. Community tenures of habitat and habitation for PTGs and pre -agricultural communities, if any:
(See Section 3({1)(e) of the Act)

5. Right 1o access biodiversity, intellectual property and traditional knowledge, if any:
(5ee Section 3(1)(k) of the Act)

6. Other tradtional nght, if any:
(5ee Section 3(1){1) of the Act)

1. Bvidenceinsupport:  spifPECTINY REFPORT, £G & PELORT 2Arvsd DevATHE
(See Rule 13) REPIPT .

B. Any other information ﬁm
te ,DMM'

ﬂgmtuuﬂhumh_ Impression of the Clasmant(s):

PresidentiSecralary
\

The Scheduled Tribes and Other Tradinonal Forest Dwellers
[Recognrian of Foresl Rights) Rukes, 2007

Dreernrmeent of India

Menistry of Tribal Alfairs

29




309 - '
FORM - B _;2% - &(.I
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rube 11(1}a) and (4)]

1. Name of the claimant(s): [hﬂq’r’-‘f“‘*] 20clo m-g Schoaot
L

(a) FOST community; YesNo
{b) OTFD community: Yew™No

2 wisge JO{llatpun
3. GamPanchayat: M C 5

4,

TehsiTahuka: D01

5. ot QONLIP WL
Mature of community rights enjoyed:

Community rights such as néstor, if any:
(See Section M 1){b) of the Act)

2 Rights over minor forest produce, if any:
(See Section 3(1}c) of the Act)
3. Community rights
(a) Uses or entitlements (fsh, water bodies), if any:
(b) Grazing. if any
(¢} Traditional resource access for nomadic and pastoralist, if any:
(See Section 3{1)g) of the Act)
4. Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if amy:
(See Section 3 1}e) of the Act)
5. Right to access blodivertity, intellectual property and traditional knowledge. if amy:
(See Section 3{1){k) of the Act)
6. Other tradaional ight. Hany: [ nagda el 2od0 M-E. School
(See Section (1K of the A 14 | At0. 6% S+uA evidd — [0
7. Evidenceinsupport:  Phncceding | e Moc E,'DLHP-E‘ tHom WEFDH
{See Rule 13) 6&1& l'?"'l.b B
Signature/Thumb Impression of the Caimant(s):
7 Herom S5 ol
1 'Euﬂﬂ'ﬁ'
eragoan 00T
Trach ol Forest Drweden
ﬂumildilﬁﬂﬂldml:‘ e
Government of Indla

Ministry of Triba! Affairs

2




FORM - B
CLALM FORM FOR COMMUNITY RIGHTS
[See Rude 17(1){a) and (4]]

1. Name of the daimanttsy: DA/MAL U BOp0 HIGH SCHOOL

fa) FOST community: Yes/Na
il OTFD community: Yesu Mo
2 wige Jpinga PUR
J. Gam Panchayat:
4 Tehsh/Taluka: ) o/FKI AT UL
5. Dstnet: COMNITPUR.
MNature of commun ity rights enjoyed:

1. Community rights such as rvstor, if any:
[See Section 3{1){b] of the Act)

1. Rights over minor forest produce. if any:
(See Section M1 ke) of the Act)

3. Community rights
(4] Uses or entithements (fish, water bodies), if amy-

(bl Grazimg, if amy
{c) Traditional resource access for nomadic and pastorabst, if amy:

{See Section 3{1)g) of the Act)
4. Community tenures of habetat and habetation for FTGs and pre-agricultural communities, if any:

(See Section 3{1)(e) of the Act)
5. Right 1o access biodivenity, intellectual property and traditional knowledge, if any:

[See Section 1)K of the Act)
6. Other tradtional nght.ifany: DA IMA LL BODO HIGH ScHOOL

(See Section 1Mol the Ac)  Nos or cruneNTS = TT17

7. bdenceinsupport: SHC Froceecling, Range NOC, Gaon. Pamchayat noc,
(SeeRute13)  Jnsper Aon Repos t) e hoef Fhofor SONiTPYR DISTRICT
B Anyotherinformation ExcAs S0AR RECIEPT-2000 DISE CODE - 1110216503

Sgnature/Thumb sion of the Camant[sk

o

The Scheduled Tribes and Cther Tractsonal Foress Dwedlers

fﬂ;ﬂ' BT [Re cognition of Foreyt Rights) ules, 2007
«
Prosioest S5 2T Govemeisos of ks
Mard sty of Tribal AR airs
Yikar, L BONO oGH SN Presidénysl Sl

. Daimaiu FRC 9
Dnte..?.;.;__;}g,g— -2_-




31—1—-;2%_ *)(.

FORM - B
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1)(a) and (4)]

1. Name of the claimant(s): H.EMI'.L-I; f}unﬂ,,':-'rbfﬂ.. Bﬂc{{? H.‘JA Ecﬁ‘ﬂﬂ_{‘

(a) FOST community: Yes/No
(b} OTFD community: Yes No

ilage: 4 buts Cefﬂﬁﬂ—'
Gram Panchayat: /0 . f v
Tehsil/Taluka: mésﬁfﬂ‘;’"

. District: _E':-ﬂ"!‘u‘?? -
Nature of community rights enjoyed:

w B W N

1. Community rights such as nistar, If any:
(See Section 3({1)(b) of the Act)

2. Rights over minor forest produce, if any:
(See Section 3(1){c) of the Act)
3. Community rights
(a) Uses or entitlements (fish, water bodies), if any:
(b) Grazing. if any
(c) Traditional resource access for nomadic and pastoralist, if any:
(See Section 3(1)(g) of the Act)

4. Community tenures of habitat and habitation for PTGs and pre-agricultural communities, if any:
[See Section 3{1)(e) of the Act)

5. Pight to access biodiversity, intellectual property and traditional knowledge, if any:
(See Section 3{1)(k) of the Act)
6. Other traditional right, if any: [Htet £w1wm fBodo Hizh Ma

(See Section 3(1)(l) of the Act) A/0 G !.-‘ iﬂ‘?

7. Evidence in support: FnaEQn.gzﬁy,v-_.mw}?emc graon pamchayad NOC.
(SeeRule 13) Inspection. Repon 5:&@':--" pheto

8. Any other information Rﬂf" mma‘(g—_

Signature/Thumb Impression of the Claimant(s):
Head Masher

gohool
mﬁiﬂ‘.ﬂ%:ﬁ“ﬁ&f

The Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Rules, 2007

Government of india

Ministry of Tribal Affairs

29




m:I12n - gg% = 4
} CLAM FORM FOR COMMUNITY RIGHTS
[See Rube 11(1Ha) and (4]]
iade [ raadato Godo Hr1~1|11 sehpod

1. Narme of the clmmantsy. {28! af /

(a) FOST community. YesNo

) OTFD comemuniTy: Yeu Mo
2 wiage 0k pus
1. GamPanchayar: 0 )
4. Tehs/Taluka: E{Em;i::n:luiq
5. Destract: 5{'.*:-[4'[:'3 LS
Mature of community rights enjoyed:

1. Community nights such as nistar, if any: Eh_ﬁ{‘jc!ﬂi{} 4odo Hf—ﬂlt-"SC'[th
Section of the Act .
PRSERn) Total N0 oF Studenls — j4¢
2. Rights over minor forest produce. if any:
Gee Section H1Hc) of the Act)
3. Community nghts
) Uses or entrlements (fish, water bodies), if any-
) Grazing if ary
() Traditional resource access for nomadic and parstoralist, if any:
Gee Section H1}g) of the Act)

4. Commaunity tenures of habitat and habitation for PTGs and

pre-agricultural communities, if arry:
Gee Section 1 14e) of the Act)

5. Right to access biodiversity, intellectual Property and traditional knowledge, if any-
(See Section H1HK) of the Act)

6. Ocher tradstional nght, if any: Phﬂtf:cdt'—:—[ﬁ. : ‘jf

& M I‘ﬂhp-:'% T
' SPelttin: fecr
Gee Section H{1H1) of the Act) Gr-p-s nae, gelipal Pl 1o oid
7. Evidence in support: :
(5ee Rule 13)
8. Anry other information e
ifo1 (23
Signature/Thumb Im of the Gaimant(s):
Head Master .
Eragdaw Bodo High Schoal
Dath......ccicmmisinsesscorms
WMTMMWHHIMIWM“
(Recognition of Forest Rights) Rules, 2007

Gorveermimend of Iruciily
Ministry of Tribal AN airs

29
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4.
5.

313 < 234" .
FORM - B
CLAIM FORM FOR COMMUNITY RIGHTS
[See Rule 11(1)a) and (4))

. Name of the clamantis): A/, 7 UQﬁUﬁ Fi F S:‘:Hﬂ'ﬂf_-

(a) FOST community: Yes™No
(b} OTFD community: Yes/No

Wase NIZUNTPU R
Gram Panchayat:
Tehsd Taluka:

D SONIT-P () R Q‘_j :sgm)

Nature of community rights enjoyed:

1.

Commurmty nghts such as mstar, if any:
(See Section 3(1)(b] of the Act)

. Rsghts over minor forest produce, if any:

See Section 3{1)ic) of the Act)

Communaty rights

(al Uses or entitlements (fish, water bodies), if any:

(b) Grazing. if any

(e} Traditional resource access for nomadic and pastoralst, if any:
(See Section 3(1)(g) of the Act)

Community tenures of habeat and habaation for PTG and pre -agricultural communities, if any:
See Section 3{1)(e) of the Act)

Right to access biodiversity, ntellectual property and traditional knowledge, if any:

(See Section 3(1)(k) of the Act)

Other tradtional nght, ff any. A 2 L ¥ PL K
(See Section 3(1)(l) of the Actl pyg o s tudent 78

- Endence in support: (P ectiom Repayd

(See Rule 13) Prosiding Schos| py, to

Any other information N
L L E 5
Egﬂr‘;ﬂ%%nm of the Clamant(s).

4 Head Master ™
Nizwopur LP School

The S¢heduied Tnbes and Other Traditional Forest Dwellers
{Recogriton of Forest Raghts] Ruies, 2007

Government of India

Minnstry of Triba! Al aws

29




ANNEXLIRE - IX

- 356 —
Polling Station Located in the Sonai-Rupai Wildlife Sanctuary
Sl Mo Hame of Polling Station ]P.E Humbﬂa Mame of Schools Year of Establishment Latitude Longitude
1l CHAMPA PATHAR LP. SCHOOL 1 CHAMPA PATHAR LP. SCHOOL 2006 26918497 | qﬂf; 3
7 ADARARI L P SCHOO ? ADABARI L.P. SCHOOL 20040 26 rh’h -IJ SR L ERL
[ 3] RoMouluLLP SCHOOL | 3 | ROMOWIUL LP, SCHOOL 2006 26894593 | G aDAMd
Al SWAINABARI BORD | P SCHOOIL 4 SWAINABARI BORO L P SCHOOL 2000 | 268887B2 | 4. 3i@12
b EARDAMNPUR L P SCHOOL 13 EARDANPUR LIP, SCHOOL I LY dh. OIS 7 T a2 |'i. 100353
6] IARDANPUR LP SCHOOL 14 IARDANPURLP SCHOOL | 2006 26907757 4 97 410353
F BESARD L P SCHOOL 15 BUSARD L P SCHOO! 2004 26865114 | _‘!T T
g HALDOIBARI LP. SCHOOL 16 HALDOIBARI L P. SCHOOL 2004 | 76865114 445403
G| RINESWAR BRAHMA M E SCHODL 17 BINESWAR BRAHMA M.E. SCHOO 2000 76 90964 3 97 451685 |
10 JALALBARI L P. SCHOOL 12 IALALBARI L. P, SCHOOL 2006 26.825217 92 594279
T 11| DOUMOULU BORO LP SCHOOL | 34 DOUMOULL BORD L P SCHOOL 2001 1 26875339 I_ 97.4730%
[ 12| NABARILP SCHOOL 37 NABARI LP_ SCHOGL 2000 %5242 | o .".'g v
11 AMLAIGURI L. P. SCHOOL 53 | AMLAIGURI L P. SCHOOL 2000 | 53353 | 181194
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L] |
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Cerificate No.

Cedificate Issued Date
Astount Reference
Unigue Doc. Relerence
Furchased by
Dezcripiion of Document
Property Descripbon
Consideration Price [Rs.)

First Party

Second Pary

Stamp Duty Paid By
Stamp Duty Amount{Rs.)

s o R% ~  ANNEXUREDK

!
INDIA NOMN JUDICIAL

Government of Assam

a-Stamp

IN-AST 120025365989 15X

T150uf-2025 1249 PM

NOMACC 15"-"! a5 1 7044504/ MARGALDOY AS.DE
SUBIN-ASAS1 7044504282151 56342324 %

UDALGURI MAZBAT DIVISION IRRIGATICN UDALGLRAI
Articie 4 Atficavit

Affidawit

i
{2aro)

UDALGURI MAZBAT DIVISION IRRIGATION UDALGURI
LUDALGURI MAZBAT DIVISION IRRIGATION UDALGLURI
UDALGURI MAZBAT DIVISION IRRIGATION UDALGURI

100
{One Hundred only)

e o e ot Bk

I,Sri Dhaneswar Boro, Executive Engineer, Udalpur Mazbat Division(Irrigation) Udalguri, BTR,
Assam for and on behalf of the Irrigation Departiment, do hereby declare to submit all the
documents through Parivesh2.0 Portal related to compliance under Forest Rights Act,
2006 to the Forest department pertaining to Ex-Post Facto Diversion of Forest Land for Siloni
Bund Flow Irrigation Scheme in Udalguri District, State of Assam for which registration has already

done.

Conild. to P-2

-~ 0009029134




Place :- Udalguri

Date: 11 [g7]2025

316-,—-;2 % ._.

' r.-'-""'-._:_'___- —J_J‘_'—-. P
SR T

{ Dhaneswar Boro)

Executive Engineer

Udalguri-Mazbat Division (Irrigation)
Udalguri.

(For & on behalf of Irrigation Department, Assam)
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'.';f Pa F_I_VE'S'” ehinistry of Emvironment. Forevt 3 Clemate Change i T s on
Wl tarae, DhOrETwad Baco [ Bole: Progect Propaneni |:=u"_..|-1l'l..l‘.ti]:|
2 L Detals of Project ’ .
g |
] LL ks of the Prosect * Sionl Bund FIS
]
-]
L1 Prowect Proposs For Foav -
) . =5 -
13 Pregect 1D [Sange Winaow Number) * S 2533662005
A
| L4, Destriplion of Proect * Construction of Spil weir and condgl gystem Lo divisntion of irrgatan watar,
= |
-
B
i L betods of the Company/Organaaton/User Agency making opplication
E ZL Llegol Stotut of o CompanyfOngangotonf/User Agency * State Govarnmaent (Department{/Autonomous body)
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GOVERNMENT OF ASSAL
OFFICE OF THE DISTRICT COMMISSIOMNER - SONITPUR :: TEZPUR
(Revenue Branch)
Ne E-1B020 66 B Date: 26 11/2024

To,

The Special Chial Secrolary (Foresis) to (he Govl of Assam,
Enviranmmi; and Forest
[:Iﬂ-pur. [uwashadi- G

m of roads inside Sonai Rupai Widhig Sanctuary and Chariduas Ruosarye
Forest in the Hon'ble MGT matter: QLA No 16820212 (Dilip tath —)e

Rel ECF Mo 386003985 Dated 131 172024

Wmmmuhnummmm :Mnhmmlumhmﬂnlmmq
] hhwmmmwmpuummmwmmm
DEILTS durmg Me puncd 3810 10 MIF i me forms aren of Cranduir RF and Sona: Rupai Widsle
Lanctuary

::: ﬁ:ﬁmu}wm E:Pi:““dm “.‘.'Hd't
I sec

1) Teki cpgeg “FInos

01 Tetal Encourion At PIAct 24

(5 Telal caves mﬁtq&uuﬁm ®) e

() Tt casey under LA

(2] As demanded by e sihsibo, the then Supermiondentc! Polich. Sce neyuUskig g
e thews Deputy Cornmssianes: Soaipys o Sty and kgiste, AMINGEMUNE 10 By Security

RO dationed  igle fooest gipg ity It Bw banais ihai wens corminated I
' ' KIFEE) wie
hﬁm%w%m“ &)

Thes & for latwdur of your g sfurmatesn o WECESEATY BEhGT
Enciy &4 ignpd Ak e

Tulrl'!.‘l..ﬂr'f.\_ﬂ:'.
Signed oy
Aunkur Bharali
| Date: 25-11-2024 21.47 14
] = - nif T n <D
Office of the Sp Ch-i scratary ulr;im;n;:rr_;mr
o the Gr L LT
Emvronmer imanil
ECR/Dai .. 1034 .
e ___artufh .
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GOVT. OF ASSAM 7
OFFICE OF THE SUFERINTENDENT OF
SONITPUR :: TEZFUR :: ASSAM

Lotter %o Gl (/L7 R0 J§ - v T “TDwed- A1 -1 -202%
To.

Thr Speual Cheel Secretars Foredis o the Gevt of Assam

il and Furess Deparcnsens, dssam
il Submission of brigf low & order situation report in comnection with the

consiruction af reads in Chardwar BF and Sonaifugal Wfe

Sanciuary in the HNen'lle NOT malfter: 0.4 No, JS82023,EF (M lipiath-

veSad)
Rl ECF No- 296903 (998 ddied 13.11. 203
ar,

Witk reference 1o ihe abuve, | have the honoue 19 sate that the read under
v weheme o “Fakhruddin AR Ahoed Paki Path Mewan Achan® « wousied nder
i sduianr Roserve Fosesi “Mfﬁﬂ"w PG ol Senipun deise 1§
connexied Hugrauh under Dhebbngul P e Lbled vonin uodss e bl 7 Cumis AIg
Ty Emporiand pHace of Northern pact of Sonopur fiom esteeming Pt of vies i 3000 w J
27T perwd The Charidusr Reserve forest o connecsed  with Sonal Pupa Wity
R ATy

In 2010 the peace provess i wnitated wih MODFBI Notional Demeciatic
Frumt of Bodalencly and Oot of India afier the arveat af Bujan Bames Bus wne frection
upder LK. Banghbyi remainsd sctive whe was lrom undivided Sonitpur distrct | presemtis
Birwnnaith dastrict], In that waoy from 2000 s 2007 Sonitpur jusdivided) was SpateRber i
KOFH activist of Assam

Sematpar dissnat feoed Bode Mustim eoniles of 3003 aml 2014 IMEy] an well
ar Dl Adlivasdin conllso im 2004 iDeormbery. Mos of the muitant acindtses. o Morrhers
Assamn wan vaninlind (rem Senigpar Sased KOFB oders which aas locoted SF Chanduas

Brsirvn faresl and Soieel Rupes wildd Bie sancosary of Dfickesgili onel Missamsar F%  sren
Cehey extremis? argnmabon Roe AANLAY (Al Advashyl Natbenal Lsherasion Ay, ULFA
{Uneied Liberation From ol Asanmny, BOF Bire Canunando Faree) acee bk fatiee (Fmen 1

ires gs the mfea wais not casdly spproachable for secunty foroes lor bad comenumcanon
wintems and el geographical terrain
il & order situstian wia quile urmtAlHe A MRS exLunibon was done by
NDOPB amung all other commumiies, betisbalenan, Ten gardener, sic In the perod ol 43
s of extorbon cases wore regatercd a1 Dhicloajul P3 Moreover. equal cases werr
regeidered [ other parts of the disrict and many cases were remauned unrepored
I-Il"“ due to the fear of NDFB Mo caste | class were remuned unaffected fromn

extestion, The -~ cnomically upgraded Bodo people alss bound to contribute 1o XDFB

- e




T ey o

Mnmﬂﬂmﬂaml operitions Were condusded by SIIE

Folice. Parsrmiltany jorces deployed in fhe ok well as Arory Tolal 77 coses W

wm:.m ek fecoversd frsm exitimiskqroups (NDFB G ULFA, AANLA elc)et
igpubi PS

3E ivwenty ve) coses o Explasar Sulsfance Act were regimbcied plomy wiily

woisoren of ather Acis at Dhelinml P

Tioial 49 poses were registered lor unbuwlul sctinly o the district along wilh
vl s EsnElcs ol (T
Soverad vcinouniers fooll plice and 24 M four) cars o o unter Tl
regatered along with olher secton of Arms Ao ftﬂ{ﬂld,ﬂt! (R T (e
From the alene s al mﬁ' P, i s e assumesd how the e & osder

o DigaiE it Pney il an e Boadlpeie distesd U 1A WL Kol J ithinees Adicasial peple W

Patasiupur Subsequent 10 s, o Adweshy @el soed e pieck Dholisgull 5 aad wed o
peirm e P L thes sopmid. o oo was pegisbercd @ Dl agal 9 ovde case e O ﬂfﬂ
ufs 120 (8] 121 147 [148(202/326 1PC, R/W gec 27 () Arms Act /S sec 1913 Un 1
aci The mvestigation af e cose wis later talien wp ly SIA [Nalianad Investigeton 10 e TR
thlﬂhiﬂ‘uﬂﬂtrﬂﬂj' the then Addl Supdt. of Pobce 131 of Sunapur DEF
wis killed B NDFE m mn ambush o Wil4 while relurming frem an epersisn 6l
w.h thit g B ol wians, roprauTel vl Dicheanih PG clge No ‘IM Ufs
326303/ IPe, RfW Sec 27 {2} Arms Act & R/W Sec 10/13 VA [F) Act. The

imveshigatipn of (e case wiis later taleen up by KIA (Rhation al Investapstion Agendy|
A summary of extremist rebated coses under Dhelinpul PS s gven ek
whuch reflocts e kow & arder sifwation of the F‘“ mﬂj
i) Total cases f Extortion ger 354/ 363105 =45 Nes
2) Total cases of Arms fice ~Fites
3 ) Total cases of Encountef goc 302 with Arms Act UA [P Ast =24 Rig
Total cases under UA (F) /i20(B, —4g Peg.

saybrmieg for lavour of year sind pemesal

Yours Suthfally,

Superintendent of Folice
Soritpur_Tespur
letiee o DSB(N/Lof2024/ 16. 775 ~ (A) buet 2 - 11-2029

Conu to -
I Tha W' h-%ﬂ' M ﬁ'm L Armainy, Towjieel Wi [Wvesier asl Al

il inisib e

in
1 T Dh Euﬁgm,hﬂmf Tt EIWORE o8 Bl b it
3 Tha Ll [ LY TP BTSN FA

aif Bmiwl jacriisal ol Qb | eeasion Lleniecfill od
Poslatny, Awmapaiye, §5uwigll

i PR o Secrelary  Wsorduieiioed o
inbarmalbam
& File cancerned

i Aheel Meviviary, Assanm Bar (svour ol dusand
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~ ‘ThbDepu? Commissianen

Son'qw, epwr
su-b e hingn e et of I
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T Lo LvILY L the newiy estabbivhed Fofo s pu_kéis
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T T T PO IR A .
Fhgled Eedan e 008 o g SIPGT
. T Ao ararlf
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S b + e 1]
Wil u.fuum, Lyt i.ILl'i)'nC_ 1 wunddd $ibe to request yuu that road conrsesi: i

Clewaag pisces be improved

t jal to Khaubla Contre

A8 apue to Meudispur Centic
Mr@@ﬁbbﬁ Cerntre,

f[) &hq 10 Abhei Ceantre

5) Tanuli ¢ Deyatpwr

B
'1;;. I’)b/ ,}r.ﬁ;-‘/' ?_,,./ nf'o_
' Pl - - »

Ve (r T N
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i 7 .y :
i e i

i
Tiys improvement i3 urgentiy required bccuu_qg-.]a;gc number of force 15 stationegd
there and lngisﬁal arrangement for them is very difficult withiour proper road connectiviry

Submatted for favour of your kind perygpl zud necessary actarn
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G Supg;highdcg of Bolice.
Dmc;l{;l’gzpﬁ; the X Fc_b_mg,r\h, SoEs
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ANNEXURE- XII X
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LA T OF axsam
OFFICE OF THF EXFCUTIVE ENGINEERiPHY L TELPUR INVISION NO-11, DiE KIAJULI
L EURR R B o IR B TN | T T 150 g

1034 o 18] Hf.tn-‘l_i
5
' mfmwmufmﬁwmw
Tezpur
, n_— - 901 Witk the encronchment Forest:
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With reference w ihe WM aited abwive, | have W Bistwsur b0 inform That ﬂwﬂ Hlﬂimbﬁﬂ"l
Mhﬂnﬁeﬂgﬂmuﬁuﬁnm;ﬂwm viz,
1) Romalii Lps
2 ; LPs
§ 1.3

Yours | with fially

et Engine (PHES
SO Dy isions 1], Dok uli

ihid
PP for iy of-fhe D
2 i Kl dppiaise) %Mh‘h‘fw
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